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Whether Reporters of Iocél papérs may be allowed to see the Judgement?%
To be referred to the Reporter or not ? M

Whether their Lordships wish to see the fair copy of the Judgement ?%?
To be circulated to all Benches of the Tribunal ? A

JUDGEMENT | S

MR, N. DHARMADAN, JUDICIAL MEMBER

who :
The applicant/is working as UDC under the first

respondent at Thrissur, seeks to quash his transfer as

per Annexure A-I dated 13.1.1992 from Thrichur to Kottarakkara

mainly on the ground that he has worked #én various places

.énd came to Thrissur in August, 1991 on his request without

ary) thal e Aqun;zbén;?av 3&»71v% Gmﬁ&~xg~cﬁu4m:
even getting T'AK. He has also ‘sibmitited that his wife is

employed at Guruvayoor,-ardi it /will:be inconvenient if

he is transferred to Kottarakkara. It is also alleged that
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the transfer is illegal, unjus;/and discriminatory and

arbitrary and the transfer is also not effected in the

exigency of service. v _ ..
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2., The reépondents have filed a detailed reply statement

and submitted that there is no malafide against the transfer

and it has been effected in the‘exigency of service gaking

into consideration the necessity oflposting the aﬁplicant at

Kottarakkara.

3. Annexure-I order dated;13.1.92.appears to be a general

transfer order effected in the interest of therservice.

The applicantwvéhemently contended that persons having
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longer years of stay in the, station have not been cons idered

for transfer. On the other hand, the applicant,who came to

ihrissﬁr oﬁ his own request without T.A. éo@ld ndt even

~ hagbeew B
continue for more than 1% years,amdhe~is disturbed from
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Trichur:T It is also contended that there is no guidelines
for effecting transfer. But the respondents have produced
an affidavit of the General:Sepretary fos and on behadf of
Bmployees 'State Insurance Corporation Employees' Union
Kerala, Trichur in which the appiicant is also a member,

A gl |
indicating the guidelines for transfer. Thex have stated
that styictly in accordance with the guidelines as agreed to
by the Union, the transfer has been effecty. The apnlicant
does not deny the fact that he is a member of the Union. But
he submitted that the fact that there is no written agreement
between the Union and the Employer that the guidelines . " =&
discussed in the matter of transfer could be followed.

4. However, after perusal of the documents and after
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hearing the arguments advanced by the learned counsel for the
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applicant; we are of phe view that the present tranéfer of the
applicant has been effected #n the exigency of the service
and there is no.circumstanCes warranting our interference.
Accordingly, we are not inclined to-accepéﬁthe contentions
raised by the applicant to quash Annexure-A-1 impﬁgned order,
We see no merit in the application and it is only tO'be
dismissed, Accordingly, we dismiSS it., There will be no order

as to costs.
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